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Nalini Da Rosa Fernandes

Versus

Goa Coastal Zone Management

Authority & Ors. Respondents

ADDITIONAL AFFIDAVIT ON BEHALF OF THE APPLICANT

I, Nalini Da Rosa Fernandes, Age: Adult, Occ: Business, R/at House No.

712F, Sauntaryaddo, Calangute, Baga, Bardez, Goa- 403516, do hereby state

on solemn affirmation state as f*llov,ls-

1. That I am the Applicant in the above-mentioned Original Application and as

' such I am conversant with the facts and circumstances of the case and am

competent to swear this aff,davit.

2. Vide the present Application, the Applicant herein has challenged the illegal

construction of Zinhos Beach Resort, Zinhos (L) Beach Resort and Zinhos I
Beach Resort (hereinafter referred to as "Zinhos Beach Resort'J loeated at

Survey No. 243113A and Survey No. 24314, comprising of a Ground + 2

structure having 32 rooms and a swimming pool, at Saunta Vaddo,

Calangute, Bardez- Goa undertaken post 1991, within the'No Development

Zone' of 200 meters from the High Tide Line in terms of the Coastal

Regulation Zone Notification, 1991 and the Coastal Regulation Zone

Notification, 2011, without the approval of Competent Authority.

3. That on 24.08.2A20, the aforesaid Original Application was listed before this

Hon'ble Tribunal for admission, wherein this Hon'ble Tribunal, vide its order

dated 24.A8.2A20 was pieaseci to issue notices to the Respondents. Further,
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videitsorder,alsoconstitutedaCommltteeconsisting
)on" Management Authority and (ii) Goa pollution control

a factual and action taken report with regard to the

made in the present Original Application'

4. In terms of the order dated 24.a8.2020 passed by this Hon'ble Tribunal' the

loint committee comprising of the Goa coastal Tone Management Authority

and the Goa Pollution control Board on 11'01'2021 submitted an Action

Taken Report before this Hon'ble Tribunal' vide the said Action Taken

' Report, the loint committee has annexed a site Inspection Repoft of the

site Inspection conducted on 14.10'2020 at Zinhos Beach Resort' calangute'

Bardez, Goa in terms of the order dated 24'oB'2A20 passed by this Hon'ble

Tribunal. In the said Inspection Repott, the Joint committee recommended

the Land survey Department to demarcate the NDZ Line of 100' 200 and

500 meters on the survey pran, in order to estabrish the status of the Zinhos

Beach Resort.

.5. In terms of the loint committee Report dated 14'10'2020' the Directorate of

settlement and Land Records, Panaji Goa on t4'L2'2020 conducted a site

Inspection at survey No. 243, calangute , Bardez, Goa for identification of

the illegal structures at the Impugned site' During the site Inspection on

L4,L2,2a20, the Directorate of Settlement and tand Records relied on the

SitePlanfortheSurveyNo.243aSpreparedbytheGovernmentofGoa,
Directorate of settlement and Land Records, Panaji' Goa to show that the

impugnedconstructionwaswithintheNoDevelopmentZoneoftheCRZ
Notification.However,inthesaidSitePlan,theDirectorateofsettlement
andLandRecordsfailedtodemarcatethe200meterHighTideLineinterms
of the cRz Notification. The Appticant on 28'OL'2A21 has obtained the copy

of the site Inspection Report dated L4.L2.2020 conducted by the Directorate

of setuement and Land Records arong with the site pran as prepared by the
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ate of Settlernent and Land Records through

Report dated L4.L2.2020 conducted by the

Gff***nt and Land Records along with the Site Plan as

prepared by the Government of Goa, Directorate of settlement and Land

Records, Panaji, Goa is enclosed herewith as ANNEXURE A-1.

6. As the Site Inspection Report dated L4.t2.2A20 prepared by the Directorate

of Settlement and Land Records, Panaji, Goa did not demarcate the 200

meter High Tide Line in terms of the CRZ Notification on the Site PIan, the

Advocate for the Applicant during the course of proceedings before the Goa

Coastal Zone Management Authority on 25.02.2021 objected to the said

Inspection Report. In view of the objection raised by the Advocate for

Applicant, the Goa Coastal Zone Management Authority on 25-CI2.2021

directed the Directorate of Settlement and Land Records to demarcate the

HTL, 200 meters line and the offending structures on the site Plan-

7. In view thereof, on 26.03.2021 the Directorate of Settlement and Land

Records fufther condr.rcted a Site Inspection at Suley No. 24314, 243{t3

and Z43:L3-A to identify the illegal structures at the impugned site. During

the Site Inspection on 14.12.2020, the Directorate of Settlement and Land

Records relied on a Revised Site Plan for the Survey No' 243 as prepared by

the Government of Goa, Directorate of Settlement and Land Records, Panaji,

Goa to show that the impugned construction was within the No Development

Zone of the CRz Notification. The said Revised Site Plan, clearly demarcated

the 200 meters CRZ Line as well as the High Tide Line. In the said Revised

Plan, the impugned construction at survey No. 243, Village calangute,

Bardez Goa is shown to be within 200 meters of the CRZ Line, The Applicant

on 16.07 .2OZt has obtained the copy of the Site Inspection Report dated

26.03.2CI21 conducted by the Directorate of Settlement and Land Records

along with the Revised Site Plan as prepared by the Government of Goa,
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Land Records through Right to Information

Report dated 26.03.2021 conducted by the

Directorate of Settlement and Land Records along with the revised Site PIan

as prepared by the Government of Goa, Directorate of Settlernent and Land

Records, Panaji, Goa is enclosed herewith as ANNEXURE A-2.

8. It is submitted that under the CRZ Notification, an area up to 200 meters

from the High Tide Line on the landward side in case of seafront is to be

earmarked as "No Development Zone". Thus, the Impugned Construction of

Zinhos Beach Resort falling within the 200 meters of the High Tide Line, is

within the No Development Zone and therefore illegal in terms of the CRZ

Notification.

9. Thereafter, the aforesaid Original npplication was lisied before this Hon'bie

Court on 15.09.202L, whereby the Advocate for the Applicant categorically

submitted that in view of the demarcation undertaken by the Land Survey

Department, the constructions of the Respondent No.2 to 4 were iilegal. As

' the aforesaid Site Plans of the Directorate of Settlement and Land Records

have not been brought on record by the Respondent Authority, the Applicant

vide the Present Additional Affidavit is bringing the same on record for the

just and fair adjudication of the present Original Application,
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Verified at Goa, in this the I O j jV of Novem ber, 2A2L that the contents of

the present affidavit are true andcorrect to the best of rny knowledge and

belief.
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96



TRUE COPY
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